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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDER ABAD

ORIGINAL _APPLICATION NO. 1627[9?

Betwesn :=
L.V.Ramana

ese Applicant
And

The Chief Executivs,

Nuclear Fuel Complex (NFC),
Automatic Energy Department,
E€CIL Post, Hyderabad.

ees RE Spondant

Counsel for the Applicant ¢  Shri J.Sudheer

Counssl f or the_Respondantﬁa: Shri N.R.Devaraj, Sr.CGSC

CORAM:

.

THE HON'BLE SHRI H.RAJENDRA PRASAD : MEMBER (R)
THE HON'BLE SHRI 8.5,JAI PARAMESHWAR : ME MBER (3)

(Order ‘per Hon'ble Shri B.5.)ai Parameshwer, Member (J) ).
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4. Thus the OA ;s ordered accordingly at the admission stage

3

(Order per Hon'ble Shri 8.5.Jai Parameshuar, Membar (3) ).
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- - - - - ,

Heard Sri J.Sudhser, counselfor the applicant sand Sri

N.R.Devaraj, standing counsel for the respondent s.

2. The applicant is an unemployse and is an eapirant for the
ponét of Jr:ﬁperator Traines (Fitter) under ths respondent 6piganisa-
tian. It is steted that t he Respondent has raquasted the Local
Employment Exchange to spongor, the éandidates for filling up the

post of Jr.Operator Trainee (Fitter). The applicant relies on the

decision of the Hori'ble Supreme court rendered in "Excise Superinten=

dent, Malkapatnam Us. K.8.N.Vishweshwara Rao & others (1996 (6) SCALE

676)" and prays fPor a direction to the respondent to consider his

by the employment exchange.

3. The responaents are directed to consider the candidature of
the applicagt for thé post of Jr.O0perator Trainee (Fitier) in casge
he submits his application u#&th'7 days before the date of written
test/viva-vocie along with the candidates spongored by tha.amplny-
ment Exchange and he has to be appointed if he is otherwise eligible

and succseds in the interview aﬁg whenever it is held.

itself-.with no order as to costs.

JZ;Q;}u-Jb"’”_”;’ﬂ’/) _——%(ij
(8 .s.:m/pm (H.RA JEN§
/

Member (J). . Membar
s
DOated:10th Dacember, 1397.
avl/ Dictated in Open Court,

¢andidature for the above said post even though his nams is not sponsor
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Copy to :=

Energy Department, ECIL Post, Hyderabad.

4. One copy to BSIP (M1), CATJ, Hydd
54 One copy to DURI(A), CATY, Hydy

6 One duplicateg

Srr

1% The Chief Executive, Nuclear Fuel Complex (NFC). Automatic

2. One copy to Mry Ji Sudhesr, Advocate, car@,nyda
& One copy to Mrd NiRVDevaraj, SriCGSCd, CATS, Hydd
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